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YA ® ARG/ Date of Hearing .| 24-06-2024
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CA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1.  The Ld. AR, at the outset, submitted that the assessee seeks
withdrawal of the appeal since time limit to seek registration u/s 80G has
been extended by CBDT Circular No.07/2024 up-to 30-06-2024. The Ld.
CIT-DR did not object to the same.
2.  Accepting the prayer of the assessee, the appeal stand dismissed
as withdrawn.

Order pronounced on 24" June, 2024.
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